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2 OA 22/2017

ORAL ORDER
Pronounced by Hon'ble Mr.R.Ramanujam, Member(A)

Heard. Learned counsel for the applicant submits that the applicant has made a
claim for appointment under LARGESS Scheme which has now been put on hold
following the observations of the Hon'ble High Court of Punjab & Haryana in CWP
No.7714/2016 dated 27.4.2016 and of the Hon'ble Apex Court in the SLP filed
thereon. It is submitted that the applicant would be satisfied if his claim is considered
in the event of the Scheme being revived and brought back into operation after
removing the hold.

2. Learned counsel for the respondents would refer to the order of this Tribunal in
OAs 426/2017 dated 11.12.2017 and 534/2015 dated 20.12.2017 in similar cases. It
is submitted that in the event of the scheme being brought back into operation, the
applicant could submit a representation at that time, which would be considered in
accordance with the provisions of the scheme.

3. In view of the submission, the OA is disposed of with liberty to the applicant to
submit a representation to the competent authority in the event of the scheme being
brought back into operation which shall be considered by the authority concerned
within a period of two months therefrom, in accordance with the provisions of the
scheme.

4. OA is disposed of as above. No costs.

(R.Ramanujam)
Member(A)
04.01.2018
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